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Rdserve<i 

IN THC Clil'4'D:\AL AIMINIS'JRATI VE TKlb~AL, ALLAHAliAD 
.. \ .. . , 

Allahabad 

.. • .. * • 
I 

: Dated this 1996 

' Original Application No .1256 of 1995 
~ 

DJ.strict ; B.-r•il,l~ 

• 

Dr • K.M. • Tewari 

Son of Lite Shri S .c..; .t-\. Tewari 

Resident of Spring Dele School Lme, 

Subhash Nagar, aareilly • 

(By ~i R.R. Shukla, Adwcate) 

• • • • • • • • • App.1.i cant 

l. 

2. 

3. 

versus 

The (J9ner al M•n ager, 

North~rn l:lai.lway, 

B.roda House, New De.l.ni. 

The Chairman, Railway Board, 

Rail Bhawan, New Delhi. 

The Divisional Railway Min ager, 

Northern Railway, Mor•UiDict • 

• • • • • • Re ~ponaent& 

QR u .ER 

By Hon 1 ble F, T .L, Verma, J .Mt 

This app.lication has oeen tiiect uncter section .lg 

of the Administrative Triounals Act. 1985 tor issuing~ 

direction to the respondent:; to promote te 41cners ot 

Higher seconuary School, aareiliy to the post of Principal 
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on the oasis ot the Division•! senior,ity ~ prepi\l'e a 

combined senior! ty ot High Schools .Teachers cf Bi\l'eilly 
• 

at>d aew.ri High School and promote them trom the silid 

combined s•niori ty l~st to the post of Principal ef 

.:>\ tr.a -High Schoo!s • 
• 

2. A sitail.r ilppl1cilt.i.on wi 'th simi.1.r reliefs. which 

was nwnbereci as OA Ne .1233/1994, WilS filed oy the applicmt . 
•AI"lier. The s11id OA w•s disposed ef by the or<ier 4i&iltea 

28-9-1994 with ii direction to the responuents tc dispo~ 

of the represent•tion of the •pplic•nt d•ted ~:>.1993 

with re•soned and speaking orders. The said represent-. 

11ti.on hid oeen decided and communicated to the •pplicant 

by letter dated 4-10-1995 • 

3. Recruitment of teachers 11nct the workino stiff and .-

their promotion is regulateci oy the Indian Railways, oe~ee 

C.Ollege, Intermedi•te College, Higher second.ry School, 

Higher secGnd.ry Multipurpose School •nd High School 

(~oup 'A' iltld ~oup 'B') Recruitment Rules, 1979, fr•med 

by the President unaer AJ:'ticle 30} of the Constitution 

ot lndi•. The •pplicant could hive htid a cause of 

action for tiling this ipplication \.llder section 19 or 
the ~inistr it1 ve Trioun•ls Act, 1985 had he a>een 

•ggrie ved oy en order pertaining to eny 11•tter rel•ting 

to his service • 

\Ye have perused the applicaticn iOd we find that 

there is absolutely no averments aade in the OA to the 

eftect th•t the respondents have d•nied to the applicant 

a right which had accrued to him unCJer the aforesaid 

rules. the averments in the appli~•tion are in the 

n•ture of puolic interest .i.i tigation. In our opinion, 

Section 19 cf the Administrati.ve lribun•ls Act, 1985 
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doe S not provide A,.._l.. ni •- ti e Tri.,,l.fl .!111 s .!!Is .!II forun for wu Sw;il V u • • • 

PUblig interest l.itig•tion. The learned cotns•l for the 

•pplicant has tailed to show oy bringing th•t the applicant 

is • person •ggrievec;i within the 

the ·Ad'linistr•ti.ve lribunals Act. 

- . ,. 
rae- 911.i.ng ur 

5. 
ln view of the •bove, we find th•t the 41pplic•nt 

his no C•use of •ction for filing this applic•tion .nd 

the same, therefore, deserves to .ue dismisse d •t the 

•dmission stage itself as ceing not_ m•int.rln•ole • 

. . 
f lf'll~ 

A1emoer (J) 

Dube.' 
. . ~o\ 
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